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STATEMENT BY MINISTER 

Incident of massacre of several people in 

Bhojpur District of Bihar on July 11, 1996 

THE MINISTER OF HOME AFFAIRS 

(SHRI INDRAJIT GUPTA): Madam, I am 

making a statement on the henious crime 

which has resulted in the massacre of several 

people on the 11th of July, 1996 in the 

Bhojpur District of Bihar. 

Madam, the Hon'ble Members are aware 

that 19 persons were killed in village Bathani 

Tola, Barki Kharan under Sahar Police 

Station of Bhojpur district of Bihar on 11th 

July 1996. The facts of the incident as 

ascertained from the Government of Bihar are 

as follows. Around 60 armed activists of the 

Ranbir Kisan Mahasangh (Ranbir Sena) 

raided the village of Bathani Tola Barki 

Kharan on the afternoon of July 11, 19%. 

Eighteen persons were shot dead by them. Six 

persons were injured, of whom one also died 

subsequently. 12 houses were set ablaze 

destroying wheat, rice, clothes, etc. kept in 

these houses. The provocation for the attack 

seems to have been to settle scores with one 

Naimuddin Ahmad who was suspected of 

having killed two supporters of Ranbir Sena. 

The Government of Bihar have also 

reported that 30 persons have been named in 

the report filed in the Sahar Police   Station,   

along  with  others   un- 

known. As on date, 22 persons had been 

arrested. Some firearms and ammunition 

have been recovered. One Sub Inspector and 

eight Other Ranks have been suspended for 

dereliction of duty. The Director-General of 

Police, Bihar and other senior police officials 

rushed to the site. The District Magistrate and 

Superintendent of Police have been camping 

there since the incident. 

The dependents of those killed and the 

surviving victims have been provided im-

mediate relief of Rs. 10,000/- each in cash. 

The families of the deceased have also been 

provided with 30 kgs. of rice and other 

essential commodities. The Chief Minister of 

Bihar visited the area on July 13, 19% and 

announced relief @ Rupees one lakh to the 

next of kith and kin of the family of those 

killed. The Chief Minister also announced a 

relief of Rs. 2 lakhs to the family of 

Naimuddin Ahmad apart from the offer of a 

job in cases where the bread-winner ftas been 

killed. The Union Home Secretary has further 

ascertained that combing operations have 

been launched by Bihar Military Police and 

State Police in the area of four Police 

Stations, namely, Sahar, San-desh, Piro and 

Udvant Nagar which are supposed to be 

strongholds of Ranbir Sena. People have been 

asked to surrender their arms and efforts are 

being made to disarm the Ranbir Sena 

activists. 

While there is little doubt that adequate 

follow up action including rehabilitation of 

victims will be taken up by the State 

Government, much more is required to be 

done by the State. I would firstly not only 

need to enquire into the alleged inaction on 

the part of the policemen posted at the site of 

the incident but also go deeper to check out 

on the mind set of the law and order 

enforcement machinery. Then there is the 

question of empowerment of the weaker 

sections which always have to bear the brunt 

of the 'mighty'. A more effective strategy to 

implement various schemes relating to 

upliftment of these sections is obviously 

called for. The Central Government proposes 

to interact with the Bihar and 
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other State Governments to ensure ways and 
means to retain and enhance the efficacy of 
the administrative apparatus in the country. 
The presence of an effective and responsive 
administration only can prevent incidents 
such as the one in Bhojpur. 

THE VICE-CHAIRMAN 
(SHRIMATI KAMLA SINHA): Now 
Members have to seek clarifications on the 
Statement. 
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Kindly ask pointed questions. Don't go in 
for long lectures. Kindly put questions only. 

SHRI V. NARAYANASAMY 

(Pondicherry): Yes, Madam. Madam Vice-

Chairman, thank you for giving me this 

opportunity. Madam, I do not want any kind 

of encomium or any kind of recognition from 

the CPI Members. You have given me 

directions, I will go by your directions. 

Madam, for the first time I find the hon. 

Home Minister, after the taking over of the 

new Government, is very free and frank. 

Madam, the Home Minister adds one word, 

he is too much free. Madam, he is saying that, 

I am not saying that. Madam, a massacre has 

taken place in Bihar and several innocent 

people were killed by Ranbir Sena. I do not 

know how many private senas are there in 

Bihar. (Interruptions) Madam, it was only a 

private enmity which led to the massacre. 

Madam, it teaches a lession to the State 

Government. Madam, I appreciate the 

statement of the hon. Home Minister. In the 

last sentence he said, "The presence of an 

effective and responsive administration only 

can prevent incident such as the one in 

Bhojpur." Madam, I would like to know from 

the hon. Minister whether the present 

Government of Bihar is irresponsive or 

ineffective. Let him say that. His last sentence 

is very damaging. He himself admits that 

there is a breakdown of law and order 

machinery in Bihar. What does he mean by 

using the words, "the presence of an effective 

and responsive administration only can 

prevent incidents as the one in Bhojpur"? 

Does the hon. Home Minister admit that there 

is » breakdown of law and order machinery in 

Bihar? Madam, I do not know whether the 

hon. Home Minister has got the information 

from the Bihar Government because he is 

giving out a fact that has been narrated by the 

Bihar Government. Has he got information 

about the latest weapons? He has said in his 

statement that some firearms and 

ammunitions have been recovered. What is 

the nature of the weapons? He has to 
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explain this. This statement should be made 

very clear. My colleague has mentioned that 

AK-47, AK-56 and the latest weapons have 

been seized. Is it a fact? The hon. Home 

Minister should tell me that. Madam, the 

Union Home Secretary has stated that there 

were ongoing operations in the areas where 

the massacre has taken place. What is the 

result? The result has not been mentioned. 

The combing operations have been launched 

by the Bihar military police and the State 

police in the area of four police stations 

namely Sahar, Sandesh, Puro and Udvant 

Nagar which are supposed to be strongholds 

of Ranbir Sena. 

 

What is the result? Has anybody been 

arrested? How many persons have been taken 

into custody? The statement made by the hon. 

Home Minister should be very clear and 

candid. You have referred to 'combing 

operations'. What is the result of the 'combing 

operations'? This has to be explained by him. 

 

The statement says that people have been 

asked to surrender their arms and that efforts 

are being made to disarm the Ranbir Sena 

activists. You say that you are trying to 

disarm the Ranbir Sena activists. What is 

your strategy? If you do not want to disclose, 

it is all right, but these people should be 

disarmed. When you say that people have 

been asked to surrender their arms, I would 

like to know as to how many have responded. 

These are the things, these are the questions, 

which the hon. Home Minister has to answer. 

Madam, there is another damaging thing. 

In the fourth paragraph, the Home Minister 

has said: 'While there is little doubt that 

adequate follow-up action, including 

rehabilitation of the victims, will be taken by 

the State Government, much more is required 

to be done by the State'. Therefore, the Home 

Minister admits that the relief provided by the 

State Government is not sufficient, that much 

more has to be done, much more has to be 

done by the State Government 

for the purpose of protecting the lives of the 

people in that area. 

Madam, under these circumstances, the 

statement made by the hon. Home Minister 

gives a clear evidence of the breakdown of 

the law and order machinery in Bihar. The 

statement is very clear. 

DR. JAGANNATH MISHRA: It is very 

clear. 

SHRI V. NARAYANASAMY: That being 

the case, what are you going to do with the 

Bihar Government? The Home Minister has 

said that he is free, frank and forthright. 

Therefore, I appreciate the statement made by 

him. In the light of this statement, what are 

you going to do with the Bihar Government? 

As the Central Government, it is your duty to 

protect the lives of the people. When you 

have yourself admitted that there is no 

effective and responsive administration in 

Bihar, what action are you going to take? 

Kindly explain. 
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SHRI GURUDAS DAS GUPTA: It is a 

sensitive issue. The Home Minister's 

clarification should be made today. 

SHRIMATI MARGARET ALVA: We 

will sit and wait. 
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SHRI GURUDAS DAS GUPTA (West 

Bengal): I apologize, Madam. Since the issue 

is extremely sensitive and has been agitating 

the mind of the nation as a whole, and not 

only the people of Bihar, I suggest that the 

hon. Home Minister may kindly complete his 

clarifications today. We would like to know 

from the Government what steps the new 

Government is likely to take in order to 

prevent this type of genocide in any part of the 

coulftry. 
SHRI V. NARAYANASAMY:* 

SHRI GURUDAS DAS GUPTA: No, no. 

This is too much. 

THE VICE-CHAIRMAN (SHRIMATI 

KAMLA SINHA): Mr. Naray-anasamy's 

remark will not be entitled to be in the 

proceedings. 

 

 

 

 

SHRI GURUDAS DAS GUPTA: The 
Home Minister's clarification... 
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SHRI PRAKASH YASHWANT AM-

BEDKAR (Nominated): Madam Vice-

Chairman, one part of my question has 

already been asked. I had been to Gaya and 

other places, and I have seen them. It is 

basically a political social issue. This issue 

between land-owners and landless people is 

not confined to Bihar only but it has spread to 

other States also. 

There is another aspect which is developing 

in this country. As we have the Ranvir Sena, 

there are other senas also coming up in other 

parts of the country. I would like to know first 

from the Minister what action the 

Government is going to take to see that no 

such sena first of all comes up because 

wherever a sena comes up, it is within the 

knowledge of the police whether the sena has 

started or not started. 

Madam, if we take the case of Bihar, it is 

not only the people that are divided, but even 

the police force is also divided, not at the 

higher level but at the lower level. Wherever 

there are police camps. In the camps, every 

community has its own kitchen. This divison 

has come into the police forces. That is 

reflected in the law-and-order situation. This 

is spreading, as far as I know, from Bihar to 

other States also. Therefore, my second 

suggestion to the Minister will be to see that 

the police force is not divided on community 

basis. When it starts from the kitchen itself, 

cooking itself, when one community cooks, 

other communities do not share the food, 

when this kind of sentiments are developing 

in the police force, you can imagine, if this 

situation deteriorates, what kind of situation 

will develop. Therefore, my second question 

relates to this. What is the Government going 

to do to see that this is stopped in the police 

force and what means is the Government 

going to adopt to see that this is going to be 

stopped? 

Thirdly, wherever there are land tensions 

between land-owners and landless or other 

social tensions, these tensions do not develop 

overnight. They take a period of time. We 

have the Government 
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machinery, we have the police machinery and 

we have other machineries also wherein 

information is collected. It is quite possible 

that sometimes it is at the district level or at a 

lower level. The situation gets into a form. 

They get into the tension which is developing. 

That is stopped. Sometimes it does not stop. If 

it goes beyond control. Unless there is an 

explosion, nothing is done. In such a situation, 

I wauld like to know from the Government, if 

those who are going to be victimised, know 

that they are going to be victimised and if they 

approach the Government that they should be 

armed for a particular period of time, whether 

the Government is going to think in terms of 

giving arms for self-protection. 

Thank you, Madam. 

 

SHRI BRATIN SENGUPTA (West 

Bengal): Hon. Vice-Chairman, thank you for 

this opportunity given to me to communicate 

my feelings to the House. Let me join the 

entire country in the nationwide shock and 

indignation over the ghastly genocide^that 

took place in Bhoj-pur, including pregnant 

women and innocent children. This is an 

incident of national shame. It is quite 

unfortunate that such national scars are not 

infrequent even in the penultimate year of the 

Despite that, amidst this environment of grief 

and national shock and in one of the rarest 

occasions after such cruel incidents, the hon. 

Home Minister has come out with a statement 

which was not perfunctorily done. It reflects a 

change in the climate of the governance. Now, 

my questions before the Home Minister are: 

 

First, are the Government planning any ban 

and perpetual prohibition against all landlord 

outfits in Bihar, not only against the Ranvir 

Sena who has been perpetuating this kind of 

crimes for the last 49 years? 

My second question have we any reason to 

believe that these landlord outfits are not 

enjoying the backing of any political element 

or even political forces? 

My third question is, are the Government 

planning a national comprehensive action 

programme to prevent similar incidents, 

ghastly genocides, massacres and atrocities 

against agricultural labourers, the poorest 

sections of society, dalits, dalit women, 

minorities tribals and other disadvantaged and 

backward sections of the society? 

My last question is, if article 356 is an 

answer to all these crimes which have been 

perpetrated in the last 49 years, whether the 

number of applications of article 356 in Bihar 

would not have exceeded the number of 

governments in Bihar in the last 49 years. 

Thank you. 

THE VICE-CHAIRMAN 

(SHRIMATI KAMLA SINHA): Thank you 

Mr. Mr, Bratin Sengupta. This was his 

maiden speech. 

SHRI BRATIN SENGUPTA: Thank you 

for recognition. 

THE VICE-CHAIRMAN: 

(SHRIMATI KAMLA SINHA) Honourable 

Member, Shri Raj Nath Singh. 
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SHRI K.R. MALKANI (DELHI): What is 
happening here? Who has mentioned the 
name of BJP and on what 
basis? 

(Interruptions). 

 

 

*Not recorded. 
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THE MINISTER OF HOME AFFAIRS 

(SHRI INDRAJIT GUPTA): Madam, if I 

understood you correctly, you had asked the 

hon. Members to seek clarifications by way 

of putting some questions arising out of the 

statement. I have been a Member of the other 

Houss for so many years. I am a bit taken a 

back because in our House we don't allow 

this kind of a debate on statements. Here we 

have had a mini debate but very useful, I must 

say. The hon. Members have not only put 

questions, they have also expressed their 

views and they have made various 

suggestions. 

THE VICE-CHAIRMAN 

(SHRIMATI KAMLA SINHA): Mr. Home 

Minister, while putting questions, hon. 

Members seek certain clarifications. In our 

House there is a provision for seeking 

clarifications. So while seeking clarifications 

they have tried to explain the whole situation. 

SHRI INDRAJIT GUPTA: I am not 

complaining about it at all. After all, this is a 

very painful and very shocking inci- 

*'Expunged as ordered by the Chair. 

dent out of which the statement has come. I 

quite agree with those Members who 

apprehend that unfortunately this may not be 

the last occasion on which this type of an 

incident is brought to the notice of the 

country and has to be discussed in this House. 

There are some questions, pointed questions, 

which have been put. I will just try to reply to 

a few of them before making some general 

remarks. 

Some hon. Members wanted to know 

whether this was an act of retaliation. I 

cannot give full details about it until we have 

obtained further detailed report from Bihar. 

After my visit there—I am going to visit that 

village and make an on-the-spot inquiry—I 

hope to be in a position after a few days, if 

you so permit, to make a fuller statement in 

this House which may cover many of these 

detailed points which the hon. Members want 

to know. 

SHRI GOVINDRAM MIRI 

(Madhya Pradesh): May I know the date of 

your visit? 

THE VICE-CHAIRMAN (SHRIMATI 
KAMLA SINHA):  Please don't interrupt. 
Kindly sit down. 

SHRI INDRAJIT GUPTA: I-will tell you. 

Many hon. Members have said here correctly 

that this is something which is a part of the 

process which has been going on for many 

years in about half a dozen districts of Bihar. 

Some people have said that 1000 killings 

have taken place. It is a fact there is some sort 

of a—what shall I call it—civil war, caste 

war going on in Bihar, not throughout Bihar 

but in some districts. It is a shocking thing to 

realise that the number of killings that have 

taken place, the number of deaths which have 

taken place may really exceed the casualties 

which people have suffered in Kashmir or the 

Punjab. It is quite correct to say that loyalty 

to a particular caste or a particular 

community has become predominant and it is 

not, I am afraid, in Bihar 

alone...(Interruptions)... 
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SHRI INDRAJIT GUPTA: I believe 

that this has to be looked at as a national 

problem....(Interruptions).... Can I be 

allowed to speak without the mike? I 

think they will be able to hear 

me......... (Interruptions) ..........  

As I was saying earlier, this is a problem 

which will not be solved if treated on a local 

plane. I will just remind you that, not so very 

long ago, a former Home Secretary of the 

Union Government, Mr. N. N. Vohra had 

produced a report, in the course of which he 

came to the devastating conclusion that a 

nexus was operating in this country, a nexus 

of criminals who were tied up with some 

sections of the business community who 

were in turn tied up with some sections of the 

bureaucrats and some such other people. 

They have formed a nexus and that nexus is 

now, according to Mr. Vohra's report, 

virtually running a parallel Government in 

this country. This is the conclusion of a 

former Union Home Secretary which has 

come in the form of a published report. This 

is not something confined to Bihar or 

confined to any one State. This is something 

which is quite overpowering in its 

dimensions and the whole of our society, I 

feel, is now in the grip of this kind of a nexus 

in greater or lesser degree in different parts of 

the country. About corruption, of course, 

everybody knows. We cannot mention it 

here. But it is being talked about that various 

agencies and organs of the Government have 

become thoroughly infected as a result of this 

corruption  and they are 

going by their loyalty to a particular 
community, particular caste, maybe, in some 
cases to particular parties as well. I am not in 
a position just now ... (Interruptions). 

SHRI S.S. AHLUWALIA: Madam, we are 

on a specific point. We are not discussing the 

scenario of the entire country, of what is 

happening in Kerala or Calcutta or what has 

happened in the Bombay blast. I am 

concerned about the Bihar massacre and the 

statement is also given on that. We have put 

specific questions to the Minister and we 

expect specific answers. 

SHRI          INDRAJIT GUPTA: 

Unfortunately, many of the questions 

were not specific at all. They were just as 

vague, as rambling ............ (Interruptions) 

SHRI S.S. AHLUWALIA: I have put 

certain questions. Were they not specific? 

SHRI V. NARAYANASAMY: Mr. 

Minister, will you yield for a minute? You 

may recall that when I sought clarifications, 

the hon. Vice-Chairman observed that I 

should put specific questions on the subject. 

And I did not deviate from the subject. So, at 

least reply to those questions. 

THE VICE-CHAIRMAN (SHRIMATI 
KAMLA SINHA): He is coming to the point. 
You don't worry. 

SHRI INDRAJIT GUPTA: Have some 

patience and listen....(Interruptions) 

SHRI S.S. AHLUWALIA: We will 

definitely hear you. But we cannot have a 

half-an-hour discussion on 

it. ...(Interruptions) 

THE VICE-CHAIRMAN (SHRIMATI       

KAMLA       SINHA):       Mr. Narayanasamy, 

kindly take your seat. 

SHRI INDRAJIT GUPTA: I begin with 

one such specific question. 

This act of retaliation- 
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What I am trying to say is that this 

particular incident may have been an act of 

retaliation. But that is not going to solve the 

problem because tomorrow there may be an 

act of counter-retaliation as has been 

happening in this area for a long time. 

Another question was put whether it is a fact 

that the people of this village had made 

repeated requests to the police for proper 

security measures and that their requests were 

ignored. Well, I am not in a position to tell 

you how many requests were exactly made 

and how many times they were made. But I 

do know, as somebody here has mentioned, 

that there were four police camps posted 

around this village. But when the time came 

and the killing took place, the massacre was 

going on, these four police camps appeared to 

be completely paralysed and impotent, and 

the personnel manning these camps, we are 

told now, did absolutely nothing to check the 

killers or to apprehend them. If this is true, it 

is certainly a matter of deep shame. 

Regarding fire arms, of course, we know that 

AK-47 and AK-56 are very sophisticated 

weapons. The only trouble is that nowadays 

they have become very easily procurable. 

You can buy them in the 

market...(Interruptions) 

SHRI S.S. AHLUWALIA: This is so after 
the Purulia incident. 

SHRI INDRAJIT GUPTA: It is not after 

the Purulia incident, my friend, but after the 

war in Afghanistan and so on. Throughout 

Pakistan, Punjab and everywhere, these arms 

have become plentifully available in the 

market. And they are being boutht by various 

people who are interested. Therefore, I will 

not be surprised if this type of Ranbir Sena or 

some of the other people also have got the 

AK-47. But our police have not got it. That is 

the only sure thing. Our police force is not 

equipped with the AK-47 and all that. So, 

they are at a disadvantage always in that 

sense. The next question was:     Why    

should    Nairn    be    paid 

compensation? That has been explained here 

by some Members of the Communist Party 

who took the trouble of going to the spot 

before anybody else. They said that this Nairn 

is a person who was accused of being 

responsible for the killing earlier of two 

supporters of Ranbir Sena. In that sense, this 

may have been a retaliation. But within his 

own family within his own house, five or six 

of his family members were butchered. 

Therefore, the Chief Minister has apparently 

thought it fit that he should be given Rs. 2 

lakhs as compared with Rs. 1 lakh given to 

other victims. 

SHRI K.R. MALKANI: In that case, it 

should have been Rs. 5 lakhs. If five lives 

were lost, then the amount should have been 

Rs., 5 lakhs. 

SHRI INDRAJIT GUPTA: It is a 

mathematical argument. Of course, it should 

be looked into. 

SHRI GURUDAS DAS GUPTA: We 

were the only people ...(Interruptions)... 

SHRI INDRAJIT GUPTA: Somebody has 

asked ....(Interruptions).... 

SHRI S.S. AHLUWALIA: Mr. Minister, 

you please control your comrade. He is 

passing remarks on other Members belonging 

to other parties. Members of every political 

party had visited the place. 

SHRI GURUDAS DAS GUPTA: I have 

never said that. 

SHRI S.S. AHLUWALIA: Mr. Gurudas, 

don't behave like that. 

SHRI GURUDAS DAS GUPTA: Mr. 

Ahluwalia, I have never said that. Madam 

Vice-Chairman, I take very strong objection 

to Mr. Ahluwalia's charge. 
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SHRI GURUDAS DAS GUPTA: Should I 

not, as a Member of this House, take this 

seriously; I had said when the hon. Member 

on the other side was talking about the 

compensation ....{Interruptions).... 

THE VICE-CHAIRMAN 

(SHRIMATI KAMLA SINHA): Mr. Gupta, 

how could you speak like that? Did you take 

my permission? I did not permit you to say 

anything. So, kindly sit down. Nothing will 

go on record. 

SHRI V. NARAYANASAMY: It is his 
habit to interrupt every sentence of others. 

THE VICE-CHAIRMAN 
(SHRIMATI KAMLA SINHA): Mr. 
Minister, please continue. 

SHRI INDRAJIT GUPTA: I have been 

informed by the Bihar State authorities that 

enhanced compensation is being considered 

for other victims of the incident also. Maybe, 

some of them would get more money than 

what was announced. 

I would now genrally deal with the Senas. I 

don't know how many Senas are there. If you 

like, I will find out when I go there and 

inform the House later on. There are a 

number of Senas. We have been hearing 

about them for quite some time. This 

particular Ranbir Sena was a banned 

organisation. As you know, it was banned 

about a year ago. This kind of a ban in that 

kind of an area apparently does not have 

much effect in curbing their activities unless 

the police and the law and order enforcement 

machinery is something very different from 

what it is in the country; I am sorry to say 

this. I think one has to admit that the State 

Governments have .to be given the prime 

responsibility of handling these Senas and 

their activities in such a vast country as ours. 

Some general questions, such as the steps 

that are going to be taken to protect the 

weaker sections and all that, have been 

asked. This is a matter which will have to be 

worked out in much more 

detail. Then, in consultation and in co-

operation with the various State Governments, 

including the State Government of Bihar with 

whom we proposed to interaet, ways and 

means have got to be worked out to see that 

the security apparatus is strengthened. We 

have got our own security apparatus. The 

State have got their own agencies. The Centre 

has got its own agencies, particularly the 

intelligence agency, which should be in a 

position to at least forewarn the people of this 

kind of attacks being planned or likely to take 

place. There is no previous warning received 

any time. Always an incident takes place as it 

appears to be a sudden one, someting which 

has come about suddenly. That means, there 

is planning and preparation behind these 

attacks which is not being identified and 

located in time by the intelligence agencies 

whose job it is to find out. 

6.00 P.M. All these matters will have to be gone 

into. It is difficult for the Centre to do anything 

except to give directions and guidance to the 

State administrations so that they can bring 

about various improvements in the Police 

administration, in the recruitment of police, in 

the training of police and, as I have said, in 

their mindset; the mindset of the police is a 

very important matter. It is very difficult, of 

course, to change but the mindset could 

develop. I quite agree with the hon. member 

who said that the police and other similar type 

of forces are very often themselves divided in 

their caste and community loyalties. And, there 

are many times in our Parliament when we 

have been discussing " the need of equipping 

and producing such forces, law enforcement 

forces, which will be composed of people of 

different communities, mixed forces which 

will not act in a prejudiced manner for or 

against any particular caste or community. We 

have not succeeded so far. But this line, I 

believe, has got to be pursued. 

We will have to share our Intelligence 

information, the Centre and the States 

together     and     the     States     between 
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themselves also have to consider as to how 

they can share their intelligence information. 

There are several States in this country where 

the borders of those States are being 

infiltrated and are being transgressed and 

used by groups who believe in violence and 

believe in using arms for settling their various 

quarrels and scores, who are crossing over 

from one State to another. Without inter-state 

coordination and cooperation in Intelligence 

activity, all these things cannot be ever 

checked or halted. 

 

Modernisation of police force is required 

certainly with regard to weapons, with regard 

to other equipment, with regard to vehicles, 

transport and all that and most of the States 

now-a-days, I may say, are pressurising the 

Centre to give them more and more financial 

assistance in order to modernise forces, 

obviously in Bihar also. These police forces 

are ill-equipped, probably not sufficiently 

trained also. But the same demand is coming 

from many States including Assam, Tripura, 

Andhra Pradesh and so many States which are 

widely separated from each other, which are 

confronted with similar type of problems. 

 

Then, when a particular incident takes 

place, some stringent penal measures have to 

be taken against the people responsible. At 

one time, we had, I think, laid down some 

kind of a norm that whenever any disturbance 

or violent incident of this type resulting in 

deaths and killings takes place in a particular 

area or State, then the District Magistrate and 

the S.P. should be first of all taken to task and 

held responsible for what has happened. I do 

not know what has happened to that norm or 

that principle. I am not aware whether 

anybody observes it or sticks to it. I am new 

to this job but I will certainly try to find out. 

There is an Indian Police Commission 

report which is lying there, gathering dust on 

the shelf, some bulky volumes, which mntain  

as far as I know some very, very 

valuable recommendations as to how this 

whole Police Force is to be reorganised and 

made much more effective. Within a few 

days, I am told, the Annual Conference of the 

Directors-General of Police is going to be 

held in Delhi—it is held every year—and, I 

think, that is an occasion when, utilising the 

lessons that we have to learn from this type 

of incident which has taken place in Bhojpur, 

the Directors-General of Police may also 

consider and discuss in some detail in their 

Conference as to what urgent measures are 

required to be taken in order to curb this kind 

of a thing. 

But I agree that it is basically not a law and 

order problem. It is basically a political and 

social problem, Madam. It is a question of 

landlessness in a place like Bihar. Millions of 

our landless people are there, not today but 

for years together. 

together. Land is the basic use on the one 

hand, there are huge numbers of landless 

agricultural labour and other landless people 

and on the other hand, there are big land-

owners who are, I think, behaving in much 

the same way as they used to do in the British 

days. I don't find any change. In the days of 

the British also big rajas, maharajas and 

feudal lords used to go around killing poor 

landless people and their tenants whenever 

they wanted to, there was no protection for 

them at all. 

Now, questions are being asked here, quite 

rightly, what steps you propose to take to 

protect the poorer sections. Many steps can 

be suggested, but much more than their 

suggesting steps in the question of 

implementation. Very good suggestions and 

steps are suggested, but when it comes to 

implementation it becomes rather a difficult 

problem in this country and in our society. 

There are so many forces at work, so many 

pulls and pressures. As Mr. Vora has said, 

there is a nexus working which prevents you 

from carrying out and implementing those 

salutary suggestions which are in a sense very 

good. So, all I can say at this stage is that I 

hope to visit Bihar in a day or 
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o. I would, off course, not only visit it 

particular ^Village and talk to the ople there, 

tyut also I propose to have me discussions 

with the Chief Minister id other/Authorities 

of the Bihar State ho are/concerned and to 

hear from »em also what they are thinking 

and *ow thfey propose to tackle this problem 

vhirfi. is spreading in Bihar all the time and 

which will spread to other States also. It has 

different forms. Of course, different forms of 

violence are perpetrated. It is not always the 

same kind of thing. It is not always 

retaliation, sometimes something else, 

extortion, forcible extortion of money or 

something or other. These things are going 

on. This cult is spreading; It is spreading. It is 

not under control and we have proved ourse-

lves really quite powerless to check it up till 

now. Therefore, I would only request the 

House to have patience for a few more days 

till we are able to get a fuller picture, a more 

detailed picture of the Bhojpur happenings 

the role of the State Government, the role of 

the State police authorities, whether the 

Centre can do something more effective 

sitting here in Delhi, or weather their 

responsibilities must only be limited to 

advising the State Government on what to do, 

and to giving them guidelines and directions, 

and so on. It is very difficult to do anything 

diectly so long as law and order is a State 

subject. Madam, primarily, it is the State 

Governments which have to deal with the 

problem. I don't agree with the friends here 

who have said that what is happening in Bihar 

is a clear evidence of the total breakdown of 

the law and order machinery and therefore, 

Article 356 should be applied. We have 

received no such message or anything from 

the Governor. Of course, what is happening is 

quite deplorable. There is no doubt about it. 

SHRI V. NARAYANASAMY: What dew 

the last sentence of your statement s«P* You 

have said there that the ad-■Matration is 

ineffective and inefficient. 

SHRI INDRAJIT GUPTA: Ineffective aad 

inefficiency is not enough ground in 

our Constitution  to impose  President's rule. 

SHRI S.S. AHLUWALIA: Have you asked 

for any report from the Governor? 

SHRI INDRAJIT GUPTA: Why should we 
ask for a report. 

SHRI S.S. AHLUWALIA: Are you going 

to declare these districts as dis-trubed areas? 

SHRI INDRAJIT GUPTA: There is no 

intention, at present. 

We have declare many places in this 

country, in Assam, in Manipur, in Nagaland 

and in so many places, as disturbed areas and 

applied special laws to them including Special 

Army Act and all that, and there is no 

improvement. Things are going on just as they 

always work. So, we will have to give a much 

deeper thought to this. It is not a superficial 

matter. I hope, all of us here rising above party 

loyalties will treat this matter as a serious 

national problem. Let us give it a much deeper 

thought. We can arrange some further detailed 

discussions or seminars or whatever you like, 

but we must not think that only by 

strengthening the security forces we are going 

to solve this problem. It has never been solved 

like that. Even those people who believe in the 

cult of gun all these years, I think, in Kashmir 

and other places, are beginning to give up that 

theory. It does not work. It does not work, 

unless you have political and social measures 

to deal with the real grievances of the people 

and to help them to think that they can lead 

more satisfied life. You cannot get over this. 

There are millions of frustrated young 

unemployed people in this country who do not 

have any hope for themselves and who take to 

this kind of path also because they don't see 

any way-out. Unless we take social, political 

and economic measures of development and 

so on, we will not be able to cure this thing. 

The abject poverty in' the villages of Bihar, I 

think, is known to Mr. AhluValia. It should be 

known to him; he comes from Bihar. I do not 

know whether he comes from this area. 

(Interruptions) 
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SHRI S.S. AHLUWALIA: I come from the 
most notorious area—Begusarai. 
(Interruptions) 

SHRI INDRAJIT GUPTA: I think, for the 
time being, I really cannot throw any more 
light on the happenings in Bhojpur. After I 
come back from there, I hope, I would be able 
to bring a lot of information and facts, 
perhaps. I hope the House will have patience 
till that time to listen to my statement and on 
that basis we will make some very 
meaningful suggestions and proposals which 
can be 

implemented so as to '.improve the e 

system.  

Thank you.  

THE VICE-CHAIRMN 

(SHRIMATI KAMLA SlNHJA): Th. you. 

The House stands adjourned till o'clock 

tomorrow, the 16th Jurjf, 199 

The House then adjourned at 

twelve minutes past six of the 

clock till eleven of the clock on 

Tuesday, the 16th July, 1996. 


